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ERNAKULAM BENCH 	 .. 

• 	 O.ANos.1347/00 t290/00, 	1291/00, 	1302/00., 	1321/00, 

1322/00, 	1330/00, 	1335/00, 	8/2001, .108/01, 	110/01 1  

111/01, 220/O.1 	221/01and 311/01. 

Wenesday this the 20th day of March 2002. 
CORAM: 	 . 

HON'BLE MR.A.V..HARIDASAN VICE CHAIRMAN 	. 
HON'BLE MR..T.NT.NAYAR, ADMINISTRATIVE MEMBER 

O.A.1347/00: 	. 	 S 

A.Velu, Grade IV, 	 .. 
• . 	Chief Telegram Mater CT0., 	. 	. 	 . . 

Bhar.at Sachar Migam Ltd.,; Calicut. 	I  

PP Ayyappan,  Grade IV, 	 . . 
Cief.Telegram Master, CT0 . 	. 	. 
BharatSanchar Nigäm Ltd., 
Palakkad. . 	. 	 . 

3 	. V..Sugathan, Grade IV, • . 	
Chief. Telegram Master, CTO,: 
Bharat Sanchar Niqam.Ltd., 
Thiruvananthapuram. . 	. AppliCnt 

K 	
. 

(By Advocate Shri P-.N.Purushothama aimäl) 

Vs.  

1.. 	Union of India represetited by- 	
. 	

. 
Director General, .Bharat Sanchar . 	

. 5 

Nigam Ltd., Ashoka Road, . 	. 
Sanchar Bhavan, New Delhi. . 	 H 

2., 
 

Bharat Sanchar NigamLtd., . 	. 	• 
Kerala Telecommunications, 	.., 
Thiruvananthapuram- 33. 	 . 

Principal General Manager, Telecom, 
• 	 . 	Bharat Sanchar Nigam Ltd., 	- 

Cochin-16. 	. 	 Respond.fltS . 

(By Advocate Mr. C.Rajendran (SCGSC) 	 1 .  

O.A.1290/00: 	 . 	. 	.. 	 . . 	,. 

P.Ravindran. Chief Technical Officer, 	. . 
Circle Telecom Training Centre,  

Trivandrum. .. 	. 	 Applicant 
(By Advocate Shri M R Rajendran Nair) 

V3 
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.1. 	Union of India, represented by 
Secretary to Government of India. 
Ministry of c.ommunications. 
New Delhi 

2. 	The Chief General .1anager, 
Sharat Sanchar Nigam Limited, 
Trivaridrum. 

3.. 	The General Manaer, 
3har.at Sanchar Nigam L.imit;d 
Trivandrum Secondary Switching Area, 
Trivandrum. 	 . . 	Respondents 

(By Advocate Ms., P.Vani, ACGSC) 

O.A.1291/00: 	 . 

K.Vidwakaran, 	. 	. 
Chief Technical Officer, 
Circle Telecom Training Centre, 
Trivandrum. 	 . 	. 	 Apoli.cant 
(By Advocate Mr. MR Ra.jèndran. Nair) 

Vs. 	 . 

. 	Union of India. represented by 
• 

	

	Secretary to Government of India, 
Ministry of Telecommunications, 
New QeTh. 	 . 	. 	. 

The Chief General Manager, 	 . . 
Bharat Sanchar Nigam Limited, 

• . 	Trivandrum. 	 .  

The General Manager, 
Bharat Sanchar. Nigam Limited, 
Trivand: 1m 3ccondary Switching Area, 
Trivandrum. 	 . . 	... . . Respondents 

(By Advocate Shri T.C.Krishna, ACGSC) 

0 	1O2/CC 
• B.Savithri, W/o P.Rajapp.ánj 	.. 
Chief Section Supervisor,  
Office of the Deputy General Manager (Urban), 
Thiruvananthapuram-4. . . 	 Acplicant 
(By Advocate Shri Sasidharan Chempazhanthiyil) 

Vs.  

. 	Deputy General Manager, 	. 
(Planning and Administration). 
Telecom District. 	. 	. 	. 
Thiruvananthapuram-23. . 	 ;. 

Geheral Manager, Telecom Dist; it, 
Thiruvananthapuram -23.. 

I 

/ 

.4 
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• 	 3 	[)irector General, 
Tel?com Department., New Delhi. 

BharatSancharNigam LimIted, 
represented by itsChairmn, -New- Delhi. 

Union of India, represented by its 
Secretary,-Ministry of Communications, 
Nw Delhi. 	 Respondents 

(By Advocate Shri C.Ra,jendran, SCGSC) 

0.A.1321/00: 

A.Variajakshy, W/o Viswambharan, 
Chief Telephohe Supervisor, 
Office of the Di2isional Engineer, • 	
(Trunks ahd Special Service), 
Thi ruvananthapuram. 	 Appii cant 
(By Advocate Shri Sasidharan Chempazhanthiyil) 

Vs. 

Deputy Chief General Manager, 
(Plannin and Administration), 
Telecom Distridt, B.S.N.C.. 
Thiruvananthapuram-23. 

General Manager, Telecom District, 
• 	 Thiruvananthapurm. 

Director General, 

/ 	Telecom Department; New Delhi. 

- Union of. India. represeted by its 
Secretary. !1inistrv of 
Cornmunicat.iouis, New Delhi. 

• 	
5. 	Bhar.t Sanchar Nigam Ltd:, represented by 

its Chairman, New Delhi. 	• Respondents 
(By Advocate Shri •R.Madanan Pillai, ACGSC) 

O.A. 1322/00: 	 • 	 H 

TA Narayanan,  Grade IV, CTO. - 
Bharat Sanchàr Nigam Ltd, Aluva• 

Smt.ROsamma Paulose, Grade IV, CTO, 
- 	Blmrat Sanchar Nigam Ltd. , 

Cochin-16. 	• 	 Applthants 
(By Advocate Shri P.N.Purushothama Kaimal) 

Vs. 



• 	 .4. 

Union of India represented by 
Director Gnera1, 
Bharat Sanchar Nigam Ltd. 
.Ashoka Road, Sanch.ir Bhavan,. 
New Delhi. 

The Chif General .Manger, 
Bharat. Sanchar Nigam Ltd. 
Kerala TeiecornmunicatiOflS, 
Th ruvànantiaruram. 

Principal General Mangerm Telecom1 
Bha.rat Sanchar Nigam Lt.d,. 

• 	 Cochin-16. 	 Respondents 

(By Advocate Shri K.R.Rajkumar, ACGSC) 

O.A.1330/2000: 	•. 

M.Suseela. D/o K.Padmanabhan kani. 
Chief Telephone SÜperViSOr, 
Office of the Sub Div.isional Engineer, 
Trunks CentralTelephorie Exchange, 
Thi ruvananthapUram. 	 Applicant 

(By Advocate Shri Sasidharan ChernpazhanthiYil) 

Vs. 

Deputy General Manager; 
(Planning and Administration), 
B.S.N.L.., Telecom District 
Th.iruvananthapuram - 23. 

General Manager, Teiecornn District, 
B.S.N.. ThiruvananthaPUrarn -23 . 

Dir.ctor General, Teleom Department, 
• B.1..N.L. • New Delhi. 

• 4. 	Union of India, represented by its 
Secretary, Ministry of Communications, 
New Delhi: 

BharatSanchar Nigam Ltd., represented 
by its Chairman, 
New Delhi. 	 Respcndents 

(By •Advocte Shri C.Rajendran, SCGC) 

0.A.1335/0Q: 	 • 

K.Omana, W/o Sasidharan, 
Chief Telephone Supervisor, 
Cfice of the Sub Divisional Enginee: 
Kaithamukku, Thiruvanaithapuram. 	 Applicant 

(By Advocate Shri Sasidharan ChernpazhanthiYii) 
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Vs 

• 	 1. Det3uty General Manager, 
(Planning and Administration)., 

• B.S.N.L., 	Telecom District, 
• Thi rivananthapuram. 

 General Manager, 	Telecom District, 
B.S.N.L. . 	Thiruvananthapuram -23 

 Director General, 	Telecom Department,- 
B.S.N.L., 	New 	Delhi. 	 H 

 Union of India. 	rpresntd by its 
Secretary, 	Ministry-of. Communication-s, 
New Deihi 

5.. Bharat Sanchar Nigam Ltd., 	represented by 
its Chairman. 	New Delhi. 	 Respohdents 

(By Advocate Shri 	C.Ra.jendran, 	SCGSC) 

O.A.8/2001: .. 	 . 

M.N.Damodaran, 
Chief Telephone Supervisor, 
Trunk Exchange, 	Kottayam. 	 Aopliant 

(By. Advocate Shri 	M..Ra.jendran N-air) 	. 	H 

Vs. . 	 .. 

 Union 	of 	India, 	represented 	•b' 	is 
Secretary to Government of India, 
Ministry ofComuniqatio.ns, 	Newt Delhi. 

 Bharat Sanchar Nigam Ltd., 	represented by 
the Chief.GeneraiManager 	KeraiaCirc]e,. 
Trvandrum. 	 . 

• 	 3. The General 	Manager,, 	Telecom District. 	• 
Kottayam-686 001. 	 . Respondents 

O.A. 108/01: 	 . 

K.Madhavan. 
Chief Section Supervisor, • 	
Office of the General Manager, 
Telecom, 	Kollam. 	 -• 	 - 	 Applicant 

(By Advocate Shri 	Sasidharan ChemoazhanthiyilI) 

v. • 

• 	 1. General 	Manager, 	 . 	 • 	
• 

-Telecom District 
Bharat Sanchar Niqam Ltd., Kollam. 
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Director GeneraL Telecom District, 
Bharat Sanchar Nigam Ltd.. New Delhi. 

Union of India represented bvits 
Secretary, Ministry of Communications, 
New Delhi. 

Eharat Eanchar Nigam Ltd., rCpresented by 

its Chairman. New Delhi. 

5 	pjvtoha!Tmed Basheer, Senior Telecom 
Office Assistant (G). Office of the 
• Gehera Manaqer., Telecom, 
Bharat Sanchar Nigam Ltd., 
Koilam. 	; 	 Resnondents 

(3y Advocate Shri: P.Vijayakumar, ACGSC (R.1-4)) 

O.A.110/01: 	
I 

K.K.Lakshmi. W/o Gangadharan, 
Chief TelephOne. Suervisor, 
uL 	XCh 	Kotrakata. 	 AJ Lct 

(By Advocate Shri Sasidhar'n Chempazhant.h'iyil 

Vs. 

1.. 	General Manager, Telecom District, 
BharatSanchar Nigam Ltd., Koilam. 

Dfte'ctcr eneral, 
Bharat Sanchar Niarn Ltd.. New Delhi. 

Union of India represented by its 
Secretary. Ministry of Communications, 
New.DehL 

Bharat Sanchar Nigam Ltd., represented 
by its 'C"hai rman New Delhi. 

• .5. 	P.K.Omana, Senior Telecom Office 
• 	 Assistant (P). Office of the Sub 

• 	Divisional Engineer (TO & t1DF), 
Kollarn. 	 Resnondents 

(By Advocate Shri M.R.Suresh, ACGSC (R.14) 

O,A.111/01: 

• S.Karunakaran 	. 
Chief Telenhone Supervisor, 
Office of the Divisional Engineer, 
Phones (Internal), Kottarakara. 	 Applicant 
(y Advocate Shri Sasidharan ChempznthiYil) 

Vs. 



• 	1. 	Genera] Mnager,Telecprn District. 
Bharat.Sanchar Nigam L'td.. Koiiam. 

Director General, 
• 	 Bharat Sanchar Niqam Ltd. New Delhi 

Union of India represented by its Secretary, 
• 	 Mini;ry of Communications, New.  Dihi I 

Bharat Sanchar Nigam Ltd, reprsented by 
it s Chairman, New Delhi. 

• 5. 	K.Rajan, Senir Telecom Office Assistnt(P), 
Office of the Sub Divisioa1 E,ineer 
(TD.& MDF). Kollam. 	 Rspondents 

(By AdvocateC.Rajendran, SCGSC (R1-4Y 

0.A,220/01: 	. . 	 .. 

PK Krishnah, Grade 1V. 
Senior Telephone Supervisor, . 

• 	 Bharat Sanchar Nigam Ltd. , Muttom. 

2; 	KA.Velayudhan, Grade IV, 
Senior Telephone Supervisor, 

• . 	 Bharat Sanchar Nigam Ltd. 
Puthencruz, 	 Applicant 

• 	(By Advocate Shri PN .Purushothama Kaimal) 	H. 

Vs. 	 . 

.1. 	Un[on of India represented by Director General. 
Bharat Sanchar Nigam Ltd., 
Ashoka Road, Sanchar Bhavan. New Delh. 

TL (ThieF Genera] Manaqe. 
Bharat Sanchar Niqam Ltd.. 
KeraI Telecommunications. 
Thiruvanantapurm. 	 - 

• . Principal General Manager. T.. ecom, 
Bharat Sanchar Niga Ltd. , 
000hift-16. • 	 • Respondents 

(By Advocate Shri C.Rajepdran, scsc) 	. 	H 

O.A.221/01: 

	

1, 	P.K.Sekharan, Grade IV. 
Chief Technical Superviscr, 
Bhar'at Sanchar Nigarn Ltd., Vyttila. 

	

2. 	K.M.Chandran, Grade IV, 
Chief Technical Superviso, 
Bharat Sanchar NigamLtd.,. 
Vyttiia 	• • 	. 	• 	• 	. 	Appliants 

(By Advocate Shri P.N.Purushothama Kai.rnal 

7. 

I 



S . . 

Vs. 

Union of India represented by Director 
GeneraL 

Bhart.SaflChar Nigarn LirniteH 
Ashoka Road Sanchar Bhavafl, New Delhi. 

The - ief General inage 
Bharat Sanchar Nigam Ltd.. 

Keraia TeiecOrflmUn1at10fl 
Thi ruvanaflthapuram. 

principal General Manager, Telecom, 
Bharat Sanchr Nigam Ltd.. 
CoChifl-16. 	

Respondents 

(By Advocate Mrs 	Chitra1 ACGSC) 

0.A.311/01 	 - 

TV Nalifli 
Chief. Telegram Master, Grade IV, 

•C 	
Th ..O., KoChi-16. 	 Aopcaflt 

(By Advocate Shri P.N.PUrUSh0tha 	Kairnal:) 

Vs. 

• 1. 	
Union of India reoresefltd by Director 
èr;era] . Bharat Sanchar 	gâr Ltd. 

Ahoka Road, Sanchar Bhavafl, New DelhL 

The Ch sf eneral Men.ce. 
ara Sanc.har Niqam Ltd.. 

• 	 Kraa TeiecOmUfli,Cati0t 
ThiuvarianhaPuram. . 	 . 

. 

	

	Principal General Manager, Telecom1. 

Bharat Sanchar Nigam Ltd. 
Ccchin-16. 	

Respondents 

• 	 . (By Advocate Sri CB.SreekUmar, CGSC). 	 • 

• 	. 	. 	 The application Shaving been heard on 20th MarCh 2002 

• 	 the Tribunal on the same day delivered the fo1.owinq 



'ORDE 

HON.'BLE MR.A.V.HARIDASAN, VICE CHAIRMAN 

The fccts and the question of law invl.ved in all these 

cases are simi icr and therefore, these eases are bein heard and 

d sosed of by this common order. I  

All th6,se cases are the fail cut of the order of the 

Centra' Administrative Tribunal hmedacad Bench in 0 A 523/96 and 

the letter dated 5.9.97 issued. by the Chief General Maager, 

• 	Telecom, Krala Circle on the, basis of the above said. ruling of 

the Ahmedabad Bench The applicants in all these cases belonging 

to SC/STs who had been promoted to Grade IV of BC.R. have been by 

the impugned order in these eases reverted on the basts of the 

rUling of the Ahmed.abad Bench of.theTr.ibunai as aforesaid. The. 

applicants challenge these orders in th'sC apiications on 

similar grounds The facts in the individual aopiicat -ions are 

stated as under:  

O.A.1347/2000: 	 . 	 . 	, 	• 

The applicats1 and 2 were promoted W.e.f. 	30.11.90 to 

Grade IV. of BCR and the apDl'icant, No.2 was oromoted w.e.f. 

1.7.92. While they we -e continuing thus on j  the promoted post 

they were ' served with. the impugned orders A4 and AS reVerting 

them to BCR Grade,I,II on a review of 'the iromoticn to Grade IV of 

BOR conducted as pr Department of.Teiiornmunicàtion's (DOT for 

short)• lette.r dated 8.9.99. . Aggrieved, by this, the applicants 

have'.filed this application seeking to set: aside A4 to the 

extent it affects the applicants 1 and 2 and AS as it affects the 
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'aolicaflt No.3dClari.flg that the apolicantS have every rght td 

continue in the post of 'Grade IV of BCR'. 

• . 4. 	
The respo'ndents' in their reply statement contend th:t the 

Ahmed'abad Bench of the Tibunai in OA.623/93 dated i1.4.97 seek 

to jUstify the impug.nd order on 'the grcnd that Ahmeaba Bench, 

has held that the principles of 
Te rVE,t9n is not applicable fo 

placement in the Ga'de IV 8CR ast.heSame is.flot a prornoiofl and 

• 	thai the impugned order have been issued in, terms of DOT$ letter 

• 	implementing the directions of the Tribunal. it 
has aio been 

• 	contended that theHigh Court of Guiarat has upheld the judgemert 

of the Abmedabad Bench. ' 	. •. 	 . 

0A.1290/00, 	 , 	.. 	. 	 . 

5 	The applicant 	a member of che Scheouled Caste domrrUfliTV 

was promoted to Grade IV of BCk w.e.f. 	
1.1.95 by giin9 the 

benefit of reservation. 	
Aggrieved by the impugned orer dated 

4.1200 r e v e r t i n the a 	icant frcm GradeIV to Grade .111 on a 

review of the promotions to Grade IV pusuflt' to the. DOT's letter 

dated 22.&,97 
oi the basi of the judgement of the Ahmedad Berch 

of the Tribunal in O.A,No.623/96,1 the applicant has fled this 

applicatonseek1fl9 to set aside A1 dated 4.122000 and R-1 

i9tter dated 22.8.97. on the 'bs1s•of. which the impugned hrder A1 

was issued.  

The respondeht.S in their reoly statement seek tO Justify 

the impugned action on :he grou,n 
	that • the olacemefl , i:n the 

tiqher. scale of BC 
	does not amount to promotion calling for 

observance of the worst systerr as has bsen' held by the )'Ahmedabad 

V 



• 
1 	 - 

Bench'of the Tribunal in 0.A.62.3./96 -which has been upheld by the 

Hon'ble..Hih Court of Gujarat and as the Hon'bie High Court of 

Kerala has also in the ruling reported  in N.GPrabhu and another 

Vs The Honbie (,hief Justice and others '(973-LabiC -  .1399). held 

that nlaCement in a -higher scale dbes not amount t.00romotion 

waranting reservation for that. There "is n-onierlt  in the claim 

of the applicant 'for placement in Grade IV of. BCR DromQtion which 

cafle for adjudication. 

O. A.. 1291/2000: 	 . 

7 . 	The applicart a member of the Scheduled Caste community 

was promoted to Grade IV of BCR w.e.f. 	3011.90 giving the 

benefit of reservation. . He is aggrieved by the impugned order,  

dated 4.12.2000. (Al) by which he has been reverted. His 

representation against the reversion as reected by A-7 order 

piçr1n -rli.nte cith ltte' of the DOT dated 8.8.7 which w-

issued in coj] iace with the .judgemenbof the Ahmedabad Bench of 

the the CentraT .Adminit -atjve Tribunal. The applicant has 

therefore, filed-this application challenging A1 to the extent 

it affects him as aiso the A-? orer. 

• 8. 	The resoondents in their reply statement seek to justify 

t:h e impugned action on the ground that the  ni-a-cement in the. Grade 

IV of BCR does not amount to ororotion as has been held. by the 

- Ahmedabad Bench-  of CAT- in 0.A.623/96 which has been upheld by the 

Hon'ble High Court ofGujarat. It has also been contended that. .a 

Full Bench of the Hon'ble high Court of Kerala in N.G.Prabhu Vs. 



Chief 	Justice' (1973 Lab IC 1399) has also observed that 

upgradat.ion to a higher pay scale does riot amount to p romotion. 

The respondents contend that the. applicant is not entitled to the 

réiiefs souqt. - 

O.A. 1302/00: 

9. 	The anpilcant ho belongs to Scheduled Tribe cornnunit.y was 

promdted to Grade IV of 8CR we.f, 	1.1.95 givirIg her the 

benefits of reservation. While so, the impugned Qrder dated 

4.12.2000 was issued revertingher to Grade III. Agrieved by 

that the applicant has filed this application seeking to set5 

asHide the A-S order to the extent it affects her decl ring tiat 

he isentitled to continue in Grade IV under the 2nd. rLe pondsnt 

and for a direction to take action accordingly. 

10, . 	 The resoondents in their reply statement sek to justify 

t,e imougned action on the ground that he placement in Grade IV 

not beinq a p.ronotion as has been held by the Ahrnedabad E:nch in 

I 
- O;A,62311 9 wiioh has beenupheld.bv the Honbie High court of 

Gujar.at, the action has been' rightly taken. 	 - 

0A,1321/2000:  

11. 	The applicant belongs to Scheduled Tribe community was 

promoted to 8CR Grade IV w.e,f. 11.92 giving her the ~~enefit of 

reservation. She is aggrieved by the impugned order dated 

4.12.2000 - reverting her to Grade III. The apiidant has, 

therefore, filed this applcaton see ing to set aside the 
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impugnédorder to the extent it rlatès to the aoplicant and for 

a declaration that she is gntitied to be continued in Grade IV 

and for, a iirecton to the repondents 	to 	take 	adtion 

accordingly. 	 - 	 - 

The respondents seek to .justify the impugned order on the 

ground that the olaement of 'thea 	 G plicaflt in rade IV not oeing 

a promotion 	she was •not entitied to 	
et the benefit. of 

reservation. that the point has been clarified by the Ahmedabad 

B.nch of the Tribunal in 0 A 623'90 which has been uoheid by the 

Hon'ble High Court of Gujarat and that the impugned. order is 

unexceptional. 

.0.A.1322/2000: 

The 	applicantS 1 &. 2 belonging to Scheduled Tribe 

community were promoted w.e.f 	1.1..93 and ,  1,4.95 respectivelY 

giving th benfit.of reservation have fied this application 

chalengiri te orders dat?d 23.102000 (A5), A6 and A7. order 

dated 27 ii 2000 by which they were revertea to Gr0de III from 

:Grade IV. They have filed t pp]icaiOn challenging these his  

bders and for a declaratiofl that they re entitled to contiflUC 

- in the poSt of Gràde-IV BCR. 

14 	In the reply statement the reponderte seek to justify the 

imugbed 	orders on the ground. that the placement of 

applicants in Grade IV BCR are not •beinq a prornotiOn the rostr 

for,  reservation wa 	
not applicabl.e as bas beefl held by the 
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Ahmedabad Bench of the CATf in 0.A623/9.6 and therefQre,the 

impugned action taken in implementation of the above udgement 

cannot be faulted. 

O.A.1333/2000: 

The applicaht a member of the Schedule.d Tribe was promoted 

to Grade IV 8CR 	ef1.192. 	Aggrieved by the order dated 

4/12/2000 by which she has been reverted from the post of Grade 

V of 8CR to Grade III. she has filed th.is application seking to 

set aside thè,impugned order A-.5 declaring that she is entitled 

to. be continued in Grade IV and to direct the respondents to take 

action accordingly 

The respbndents in their reply statement, contend that the 

placement of the applicant in Grade Iv was not a prom tion and 

threfore, the prinipies of eservtion was wrongly •aplid in 

view of the judgement of the Ahmedabad Bench of the CAT in 

0.A;623/96 which nave beenuphe1d by theGUjarat High Cojrt, the 

action bce been rightJy taken. 	It has been further contended 

that the above action is supported by the ruling Of the . Full 

Bench of the Hon'ble Hiqh Ccyurt of Kerala in N.G.Prabhu and 

another Vs. Hon'bie Chief Justice andothers (1973 Lab C 1399).. 

O.A1335/00 	 . 	 . 

The apolican 	a member of the S. 	 w 
I 

as grantedGrade IV 

(Chief Telephone Supervisor) promótion We.f 	1..795 by  order 

dated 29 3 96 giving the beneFit of reservation Furportealy in 
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C.A.T. in O.A.623/96 , 'the aoplicant was on notice to show cause 

why she should not be reverted as she 'was not eligible for 

promotion to Grade IV wef. 1 795 sUbmttted. her xplanati'on 

against, the proposal and also made a rebrsntati'on A5 'o the 4th 

• respondent. 	However referring to ie1ter, dated 89.99(A3) of the 

• 

	

	of the DOT the impugned orde dated 4.122OOO has been issued by 

the second respdndent" reverting 'the applicnt to Grade III. 

• . • Aqgrie\>ed, by this, the applicant has filed the O.A. seeking to 

quash Annexure' A9 to the extent it affects her, declaring that 

the applicant is entit'led to continue in Grade IV and for 

•.necssary di rection to the resoond3nts. 

18. 	The r.esbbndents 'seek to justify the impugned orders on the 

basis of the decision of the Ahmedabad Bench of the Central 

Administ'rat've Tribuna.l in OA,63/96 which has been uheid by 

the Gujarat High CourtS ' ' • 

O.A.8/2001 	. 	 . 	 . 

• 19. , 	The applicant who joined :the. service on 25.1.19.66 was 

granted TOR and BCR and was later promoted to Grade IV of BCR on 

• 1 .1 .1994. On the' basis of the' instructions contained in DOT 

lettr dated 8.999 in purported implementation of he directions 

contained' in the order of the Ahme'dabad , Bench of .  the Central 

Mmin4atrat.Ve Tr4bune in O.A.. 623t6 	was corflrmed'.by 

the High Court of Gujarat., the third respondent i,ssued Annexure 

Al • dated 1812.2000 reverting the 	oolicat from Grade' I\' to 

Gradeill. Aggrieved by that the applicant has filed this 

•, 	 • 	 &• 

• 	 • 	 ' 	 ' 	 •'•• 	 • 
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aoplidatiofl seeking to auash Annexure Al to the extent it affects 

him and for a declaration that he is entitled to cntinue as 

•Grade IV and for direction to the respondents to allow, him to 

continue as.Grade IV. 

The respondents seek to justify the jmPugned acton on he 

•round that the Ahmedabad Bench of the Central Adri.riStatiVe 

Tribunal in O.A. 623/96 have held that the roster on reservatO.fl 

wouldnot apply in the matter of placement from BCR Gr.tII to 0% 

of 9CR Gr.IV 

O.A.1081/2001 

The aopi icant belonging to Scheduled Caste commupitY was 

granted 8CR promotiOn to Grade IV with effect from 1.1..1996 by 

ordr dated 29.121995 1Annexure. Al). 	On the b a s i s of the 

judgment of th Central Administrative Tribunal, Ahmedabad Bench 

in O.A.623/96 with M.A.No.660!96 declarin.1.1 that reservation is 

not aopiicable to SC/ST candidates for promotion to Grade IV BC.R, 

the first •  resnondeflt issued a notie dated 31.8.200 	
AnneXre 

A2) p;cosing to revert him to Grade III .The. aoolicantUbmitted 

a reoresentation-. 	fn reply to hs reresentatiOfl he 
	as 

received the memo dated 111.2001 informing him that afvoUrale 

decision could - not be taken on his reoresentatiOn as no revised 

itstruction had been received from the DOT. He was als9 served 

with an ord?r dated 11.1.2001 	Annexure A5) by which he was 
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reverted to Grade III with immediate effect. 	Aggrieved the 

applicant has filed this application chailnging the imougned 

orders. 	 - 

22.. 	The respondents have filed a reply statement seeking to 

justify the impugned orders relying on the order of the Ahmedabad 

Bench of the Central Administrative Tribunal in O.A. 623/96. 

O.A. 110/2001 

	

• 23. 	The applicant a member of Scheduled Tribe was promoted to 

Grade IV of the BCR with effect from 1.1.1994 by order dated 

24.10,1994(Annexure Al) giving her the berefit of reservation. 

Pursuant to the orders of the DOT dated 22.81997 and 8.9.1999 on 

the basis of the j.udgment of the Ahmedabad Bench of the Central 

Adrrinistrat.ive Tribunal in O.A. 623196 a show-cause notice 

(Annexure A2) was served on the applicant prOposing to revert her 

to Grade III of. the BCR. The aplicnt submitd her 

representation opposing the proposed action. She was served with 

a memo dated 11.1.2001 of the first respondent informing her that 

a favburable decision on her representation would not be taken as 

also the order of the same Thate revertjng her to Grade III. 

• Aggrieved by that the applicant has filed this apolication 

seeking to set aside the impugned orders. 

• 	24. 	The 'respondents seek to justify the impugned orders 

placing reliance on the judgn'ent of the Ahmeabad Bench of. the 

CentralAdministrative Tribunal i.n.O.A. 623Y96. 

:2: 	.:., 	 • 	 • 	 . 	 . 	 • 

V 

	

V • 	 • 	 . 	 • 	 • 
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OA.11112001 	 : 

25 	The acpicant belonaing to Schedulea Caste was oromoted to 

Grade IV of ECR with effect from 1.71993 by order dated 

24 10 994(Anreure Al) çiving h the benefit of reservation 

while so, the aolicant was served with a notice AnnexUre A2 

proposing to revert him to Grade III in purported implementation 

of the judgment of the Ahmedabad Bench of the Central 

Administrative Tribunal in O.A. ' 623/6 The applicant 

submitted his reply Annexure. A3 opposing the oroposed action. 

owever the first respondent has issued the imDugned order,  dated 

11 1 2001 reverting the applicant to G'ade III Agrieved the 

applicant nas filed this application seeking to set aside the 

imuqned order Annexure A4 

26. 	The resOhdents seek to justify the impugned action on the 

ground t.htt the reservation for Scheduled Oaste/Scieduled' Trice 

is not aponcable to Graoe 1J promoion as nas oeen held te 

Ahmedaad r.nch of. the Central Administrative Tribunal In O.A. 

623/90 	 I  

O A 220/2001 

27; 	The fit-st appl,cantwas promoted to Grade IV BCR from 

30.11.90(Anflexure A) and the second applicant was oromdted to 

Grade IV BCR with •effect from 1 .7.1994 by. /nnexure A2 order. 

They. were promoted applying the reservation roster. Agrieved by ... 

the order dated 31.1.2001 (Annexure A5) by which in purported 
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irnolementation of the judgment of the Ahmedabad Benchof the 

Central Adm]nistratiVe Tribunal in OVA. 623/96 they were 

reverted to Grade. IV. They have fild this application seeking 

to set asidethe impugn ed orders. 

28. 	The respondents seek to justify the imougned action on the 

ground that the Ahmedabad Bench ofthe Cehtral Administrative 

Tribunai.hás held that roster for reservation does not apply for 

olacement in BCR Grade IV. 

0.A.221/2001 

29; 	The first apptic:ant was promoted to Grade IV BC 	with 

affect from 1.1.92 by Annexure Al order and the second applicant 

was pronioted to Grade IV with effect from 1.7.1994 by Annexure A2 

• 	order. Aggrieved by the order dated 22.12.2000 of th6 third 

respondent 	reverting 	them 	to 	Grade 	III 	in 	ourported 

imoiementatioroi the judgment of the Central Administrative 

• 	TribunaL Ahmedabad Bench in O.A. 623/96 	the anplicants have 

filed this a)ication seeking to set aside the impugned order. 

The resoondents in the reply statement seek to justify the 

impugned action on the bais of the judgment of the Central 

Administrative TribunaL Ahmedabad Bench inO.A. 62'3/96. 

O.A,311/2001 

The applicant belongin- to ScheduiedCaste was placed in 

th 	Grade IV of the BCR with effect. from 30,11.90 by order dated 

of reservation. 16.891 	(Annexure Al). giving her the bnefit.  

	

• 	 •.• 
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.. 

Aqqrieved by the impugned order dated 27.11.2000 (Annxure A4) by 

which 6he is reverted to Grade III on the basis of the ieter Of 

the DOT dated 83.99 , the applicant has filed this aolication 

seeking t0. sec, as'de the impugnedorders - 

The resnondents seek to justify the impugned order on the 

grouno that the Ahmedabad Bench of the Central Admini:stative 

Tribunal in O.A. 	-. 623/96k has held that the eservation roster 

doss not apply to Grade IV promotion. 

We have perused the pleadinq 10 al] these cases and have 

heard the learned counsel on either side. The short question 

that calls for adjudication in these cases is whethe 	t.he 

elevation to Grade IV Of BCR is a promotiOh which attracts the 

roster communal resrvation. The Ahrnèdabad Bench of the TribUnal 

in O.A.623/96 held that the elevation to Grade IV of BCH not 

being an apoointmient to a higher post, is not a promotion and 

therefore the orincipe of reservation is inapplicable. 	The 

.iudgernrt ....... .. Ahmedabad Bench of the Tribunal was uoheld by 

the Honb]eHiqh CourtS of Gujrat in OP.No685/99. . 	As -the 

Banqalore Bench of the Tribunal did not agree with the \'iew taken 

by the Ahmedabad Bench of CAT, the issue was referred to alFbil 

ocn of the Tribunal. The Full Derich of the Tribunal in 

•L.Ra.jaram Naik and 0 -1-, h e rs Vs. The Additional Director, CGHS 

7 oaiore ana others and In other cases considered - the i$ues 

'-ferred. One of the issues referred to the Lrqer'8ench was: 

'Whether placement in 10 oer cent 8CR (Grade IV) 
as ocr the scheme dated 16.10,90 on the basis of seniorit' 
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in basic grade amountsto promotion and if so, whether 

reservation for scheduled castes and. scheduled tribes in 

those BCR Grade-JV posts is not appliable?" 

34. 	The, 	Full 	Bench 	answered 	
to these points' in 	he 

.affirrnatiV. Wiile reaching that con1USiOfl the Full. Bench 

considerea the observations of the Hon'hle Supre,me Court in 

variovs decioflS on the issue.. The Full Bepch too note of the 

ebservatiOflS of the Apex Court in State .of Ra.jas.thafl Vs. Fateh 

Chand Soni (1999) 1 SCC 562), the Apex Court observed as follows; 

"The High Court. in our opinion, wasnot r.ight in holdThg. 

that promot'ion can only be to a higher post in.the service 

arid appointment to a higher scaleof an officer holding 
the'same post does not constitute promotiOn 	In the 

literal sense the word 'promote 	eans "to advance to a 

higher position, grade, orhonour. So also 'promotion' 
means "advancement or preferment in honour,. dignity', rank., 
or rade" , (See Webster's ComprehensiVe DictionarY! 
International Edn.,. P.1009) 'Promotion' thus not only 
covers advancement to higher pcsition or rank but also 
implies advancement to a higher grade. 	In service law 

• 	 also the expression promotion has been understood i'n the 
wider sense and it has been held . that promotion - can. be  

êit.her to a higher pay scaleor to a higher post..". 

35, 	The Full Bench also noted that the Constitution Beflch of 

the Apex Co.!rt in Ram.prasad vs.D .KVijayand others(AIR 1999 SC 

3563) referred to review the principle laid down in Fateh Chand 

Soni 's case. It was on the basis of the above authorities that 

the Full Benchheld that the placement in 10% BCR (Grade IV) as 

per the scheme dated. 1.610. 1990 on the basis of seniority in 

basic grade amounts to promotion and therefore sreservatiofl for.  

SC/ST' is applicable to süc.promotion . We are of the view that 

• ' the Full Be.nch has settled the issue to be followed by all the 

Benches, of the Central Administrative Triunal.. 

36 	Tne learned counsel of th respondents referred us to the 

ruling of a Full Bench of the KërálHigh Cour.t titled N.G.Prabhu 

. 7. 

....•.. 	 . 
. 	 •' 



and another vs.The Hon'ble Chief Justice and others, repoHted in 

193 Lab I 0 	1399 	The Honbe High Court in that casp was 

considering whether nomination of-a Senior Steograoher o the - 

Seledtion Grade was a promotior, n terms of definitin of 

- promotion in the relevant ruie. Ths facts of this cage are 

entirely differerft and the rules ccns'idar-e-d are also dffrent. 

Therefore, the decision of th Larger Bench of the Trfbunai 

following the decision of the Apex Court in Fatch Chand Sbni's 

that roster for reservation hs to be applied for, piacment 

• i 	he Grade IV BCR is bound tobe fol-lowed Uy all the Bercho of 

the TribunaL 	- 	- 	 - 

37. 	In the light of the above discussion, we Find that, the 

impugned orders in all. These - cases -are unsustainble-. - 	We 

therefore, allow these apoications setting aside the impdgned 

- - - 

	

	orders to the extent they affect the sool icants decia.ir- that 

the aop:1 i can -L's were entitled to continue in the Grade IV c-f 3CR 

• or the basis of their oromotidns giving them, the benefit of. 

reservation. 	 - 	- 	- 

8. In Q.A291/OO as the applicant has sice been retired 	the 

resoondents are di rected o treat that the applicant to have 

continued in the Grade IV 3CR and to make available to himthe 

arears of pay and a-llovanóes and enhanced pensi-onan beneFit. - 

- 39. 	In OA.N.oa-.1290/OO and -42913O as there was - no intrim 

• 	- order of stay, - the ao -licant was reverted; 	Respondents tare 

• therefore. direct-ed to reinstate the applicant in the Grade IV 3CR 

-as if the imougned order did rot take effect- and -make availabe.. 

to him the - arrears of pay and allowances. 	- 	- 	 - 

- 
/ 
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40. 	The above directions shall be complied with, within a 

period of two months from the date of receipt of a copy of this 

order. No costs. 

D.ted the 20th March, 2002. 

Sd! - 
A. V. HARIDASAN 
VICE qHAIRMAN 

0. A. 1347/2000 

Applicants' Annexures: 	- 

1. 	A-i: 	' True photocooy of the . order 	No.TF.C/ST-8-6-BCR'/90 

promoting 	.1st 	and ' 2nd applicants to the'pot of 

Grade IV. 	BCR dated 25.2.91. 

2., 	A-2: True photocopY of the 	order 	NO.STA/30-25/R19S!94 
issued from the office of.the 2nd respondent dated 

V 

5.9.97. 	
V  

A-3: 	' True photocopy 	of 	the 	order 	No. 	22-6/94-TEII 

issued by 	let rpondent dated 	13.2.97. 

' A-4: ' True 	photocopy 	
V 
 of 	the 	reversion 	order 

VoIFClSt86/BCRJ2000 	issued 	to 	let 	and 	2nd 
V  applicants from Office of the 2nd respondent dated 

23.10.2000. 	 . 

A-5: True 	photocopy 	of 	• 	the 	reversion 	order 

• No.ST.737/BCR/10%/2000/3 i'ssued to 	3rd 	applicant 

from Office of. the,2nd respondeht dated 28.8.2000. 

Respondents' Annëxures 	: 

R-2A: PhotocopY 	Of.the 	order 	in 	'OA,623/96 	
dated 

11.4.1997 of the CAT, 	Ah medabad 8ench.  

R-2B: • 	Photo 	copy 	of 	the 	order No.2-6/94TE.II dated 
13.12,1995 of the Ministry of Communications, 	New 

Delhi. 	 . 	
V 

• 	
Sd!-- 

V  T.N.TNAYAR 
V 	 ADMINISTRATIVE MEMBER 

rv/njj 

"•" 
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O.A. 	129012000 

Applicant's Annexures: 

A-i: True 	copy o 	the Order NQ.ST.BCR/10%/Pt./14 dated 

4.i22O00 issued by 	the 	3rd 	respondent, 	to 	the 

applicant S 	 ' 

A-2 True 	copy of the N:o 	cT-1030/BCR/Tech/III/4 

dated 	25.11 .98 	issued 	by 	the 	DeputY 	Genera 
1ariager(Admn). Office 	O'' 	th3 	General 	Mnager 

Telecom Disc.rict, Triondrum to th 	applicaht. 

A-C': True copy of the Me 	Nro.ST 654/Tech/i0%/16 	dated 

8.8.2000 issHed 	 DC1 	(Admn). 	Officeof t h e 
S  

3rd respondent to.tie 	apiicant. 

.A-4: 	. True copy.of the 	representation 	dated 	41.9.2000 

submitted by the appilcant to the 3rd respondent. 

A-5: 	. True 	copy of 	the 	ropresentation, dated 49.2000 
- 

. subrntted by the 	ppiicant,to the 	1st respotdent. 

S. 	A-6: True copy of the Letter No,ST-BCR/10%/Pt/ii 	dated 
• 	

. 4.12.2000 isCued 	b( the 0GM 	(Pig& Am.),'+elecom 
District, Trvandrum-23 to the applicant. 	 . 

\ 

Resoordents' Annexures: 
S 

1. 	R-1: True copy of 	letter N22-6/94-TE-II. dated 22.8.97 
• 	 . issued by the DOT. 

2, 	R-2: True, 	copy of 	-Judgement. 	'in' 	O.A 	No.523/6 	by 
Abarnadabad C.A.T.  

3. R-3: 	True cocy of Judqement 'in 1987(4) ATC 33 by 
CJT. Jabalpur Bench. 	 - 

& R-4: 	True copy of the Judgernent in 1973 Lab IC 1399 by 
Kerala High Court. 

6 	R-5: 	True copy of the letter No;22-6/94-TE 11 issued by 
DOT 1  New Delhi. 

O.A. 	1291/2000 	. 	..• 	, 

Aoplicart's Annexures:' 	
S 

1. 	A--i: 

2;. 	A-2: 

.5 

Tue copy of the Order NO.'T.BCR/1O%/Pt./14 dated 
4.12.2000 issued by the 3rd respondent th . the 
apolicant.  

True copy of the Memo Nc.ST-1'030/90-92/95:oated S 

22.4.91 issued by the Divisional Engineer (Admn'h 
Office of the Teleconi District Manager, Trivandrurn 
to the applicant. . 	 - 
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Applicant's AnnexureS: 	. 	 .. 

S 
• 3. A-3: True 	cony Of the Memo No.ST 654/TSCh/10%/17 dated 

8'.8.2000issued by the DGM 	(Adrn) 	Office 	of 	
the 

• 	 . 	 . 	
. 

3rd respondent, to the applicant. 

4. A-4: -True 	copy 	of 	the repre.sentaiofl dated 21.8.2000 

submitted iSy the appiican 	tothe'3rd respohdent. 

5. -5: True copy of the 	repesentatiófl 	dated 	
21.8.2000 

submitted by the appiicanttOh"lst respondent. 

6.'. A--6: True 	copy . of 	the iepresentatiOfl dated 19.9.2000 
submitted-bY the applicart to the 3rd respordent. 

7. A-7: True copy of the Letter NO.ST-CR/10%/Pt/1i 	dated 

4.12.2000 	issued 	by the DGM(Plg&.Amfl.) 	
Telecom 

District, 	Trivadru.rfl-23 	tO. the. applicaflt. 

ResondentS' Annexures: 	 r 	 . 

 R-i: -True 	copy 	of.the 	DOT 	l.ettr 	dated 	
22.8.7 

NO STA/30-25/R1g5/94. 

 R-2: True 	copy 	of 	Jud'gement 	of . the Honble Central 

Administrative Tri,bul, 	Abamadabad Bench. 	
in O.A 

• 	 . .' No.623/96. 	. 	 • 

3 P-3 True 	copy 	of 	the 	order 	of 	DOT 	
dated 	8 9 99 

No.22-6/94-TE 	11 	• 	. 

O.A.1302/2000  

Applicant's'fl.fleUreS: . 	 . 	 • 

1- A-i: 	• True 	.cooy 	Of 	memorandm 	No•KL/TR/5-3/3 

dtJ.'.1994 of the 'Gdvt. 	of-India, 	Indian 	Posts 

- 
- and Telegraphs De.Partrnent 	. 

2. 4  A-2: True 	coDy 	of 	memo 	No.ST/BCR/10%/6enl/
10 / 95  

d.29.3.1996 of the 2nd 	responent. 

 A3: True 	copy 	. of 	memorandum 	
N6,ST/BCR/1O%/99/ 18  

dt..8.8.2000 of the 	istrespondnt. 

 A-4:' True 	copy . of 	the 	representaion'dt,23',.8.2000 to• 

'.. 
the 	

lstrespondeflt. 	. 	, 	 .. 	 - 	 • 	 . 

 A-5: True 	•' copy 	. 	of 	itter 	
. 	'No.ST/BCR/iQ%/Pt/ll 

. dt.4.12.2000 of the 	1st respondent .. 

 •A-6: True 	copy 	of- 	the 	-basic grade .senioritY list as 

obtai'ning 	on 	1.1.96. 	- 	. 	 • , 	 • 

 'A-7: 	' True copy of the model 	roster for promotion. 	. 	. 

B. A-8;' True copy oforder NO.,Q3127/PN/-8 	dt23.8.94 	
of 

• 

- -• . 	 . the 	2nd 	respondefl. 	. 	• 	 . - 

I 

• 	 / 



-26- 

Respondents Annexures: 

1.R-1: True 	copy of-the Qrde.r No.STA/30-25/RlS!94 dated 

5 q  97 	issued by trie isst 	Director 	(Staff 	
1) 

TrivandrUm. 	 - 

• 	 2. 	R-2: True copy of te Judsmeñt ir OA No.623/96 WITHLMA 

d.ed 	11.4.97 	Of 	the 	Central e' 

Admi - I strat ye Tn i buna; , 	Ahamedabad. 

R-3: True copy of the order'dt.24.S.87 of 	the 	Cent1 ral 

-, AdministratiVe TribunaL 	bainur Bench. 	
. 

'R-4: True copy of the Jucsment 	In O..P.Nos 	4329 	and 
1.3.7-r$ 	of 	the -KeraTh High 4339 	of 	1972 	dated 	. 

Court, 	Full 	Bench. 

- 	

.. 

 

0.A.1321/200 6  

• 	
I 	Aplicant'SAnne .XUreS: 	 '. 

Al: True 	copy 	Of 	memo 	No.SLBCR/lQ%/TO/
7 1 22 	dted 

8.8.2000 of the 	1st reponder. 

• 	 2. 	- 	A-.2: True 	copy 	of 	'the rerresentatiOn 
dt.21.8.2000 to 

• t.he1s.resPOndent 	- 

- 3 	A-3: Truecopy 	of' the 	-adation 	list 	of 	
Telephone. 

. 	 . Operators 	(basic 	rsd) . 	 as 	on 	1.1.96. 	of 	the 

Secondary Switchinq• Are'a 	c i roulated 	by 	the 	2nd 

respondent 'vide 	No, ST.563/1O/1/82d.1'9..7. 2 O' 

True 	cony 	of 	order 	NO.8T.BCR/.10/t/3' 
• .12 .2000 of 	the 	1st 	resp'ndent. 	 -. 

A-5: t;ue copy' of the order dt.1i4.97 	in.G.A No.53/96 

•'f the Ahamedahad Beich of the C.A.T. 	- 

6 	A-6 Trut- coo" of the Model 	R,ster caae strength 	upto 

Reoondents' Annexures: 	 ,• • 

: 	 R-1: 	, 'True copy of the order of DOT dt..59,97; 

• 	 2. 	R2: • True 	copy 	of 	the order dated 	11:4.97 of C.A.T., 

Ahamedabad Bench in 0,A.No,623/96 with M.A.660/96. 

3. 	R-3: True 	copy 	of 	the 	c.rd3r 	dt-.24.3.-4 	of 	
C.,.T.. 

• Jabaipur Bench. reported I 	1987 	(4) AdministratiVe n  
• 	 ' Tribunals cases. 

. 	 R-4: .. True 	cony 	of 	'the 	:judqement (Full 	Bench) of the 

Hon'ole Hih Court 	of 	Keralla 	reported 	in 	1973 

LAB.I01399 	('V 	60 	313) 

• . 	 ' 
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U..A.1322/2000 

Applicants Annexure 

1.; 	A-i: Ttue. 	photocopy 	of 	the order No,E..1/Rlgs/BCR/226 
• pr.oniotinglst. aopiican' 	to the Dost of 	Grade 	IV 

aCR 	dated 	21.1.97. 	 I  

A2: . 	True 	photocopy 	of th 	Order No.E.35/79 promoting 
2nd applicant to the post.of Graie IY, 	BCR 	dated 

• 69 	 - 

A--3: True 	photocopy 	of the order No,STA/3025/R1gs/94 
• 	

. issued' from the office of the' 2nd respoident dated 
5.9.97. 

4. • 	• A4: True 	photocopy 	of 	the 	order .,. No226/94-TE.II 
issued by 	1st respondent dated 	13.2.1997. 

5, 	A-5: True 	photocopy . 	oi 	the 	Lreversion 	order 
No.TFC/St-8-6-BCR12000 issued to, the 1st applicant 
from 	office 	of 	the 	2'd 	-espondent 	dated 

• 	 . 	' 23.10.2000. 	.. 	 ' 	 H 	 •. 	 - 

• 	
. 	6. 	A-6: ' 	True 	hotoc'opy 	of 	the 	reverson 	order 

• 	 . 	 " 	. 	. . No.TFC/St-8-6-BCR/2000 issued to the 2nd apolicant 
from' 	office 	. of 	t'h'e 	2nd ' 	respondent 	dated 
23.10.2000. 	' 

7. 	A-7 - true 	copy 	of.. 	the 	'notice 	of 	reversion 
No.ST/EK-262/29/Gr.,IV/3 	issued'b\ 	.3rd 	respondent 
.o the applicants datd 	27.11.2000. 

Respondents Annexures: 	 . 	 . 	 . . 	. 

1. 	R1 : True 	copy 	of 	the 	judqryent 	passed . by 	Central 
dministrative 	Tribunal, 	Ahmedabad 	Bench 	in 

0.A,No.623/96 	dated 	11,04.97. 

2.. 	R-2: True 	copy 	of 	the 	order 	No.22-6/94-TE-II dated 
e.9.99 	issued by the Department. 

O.A. 	'1330/2000 	 . 	• 

Applicant's Anneures: 	 • 	 • 

A1: -True.copy of memo' NO.ST-1030/11/5 	dt.23.3.1992 of' 	H 
the 	2nd 	respondent. 	 •• 	,• 

A-2: True 	copy 	of 	memo 	No.St.BCR/10%/TO/1/2.3. 
• dt.8.8.2000 of 'the 	1st 	rpondent. 	- 

A3: 'True 	copy 	of 	the'representatior 	dt.21.8.2000 to 
• 	

• the 	istrespondent. 	. 	' 	 . 	- 	• 

- 	 . 	 . 
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Applicaflt',S A-nexU.reS: 

A-4: 
True cony Of seniority list Of.TeiëPhOflC Operators 

by 	the (basic grade) 	as o; 	I..i.6 	was circulated 553/Tqhh/82. 
2nd 	respondent 	vi - 

 de 	: 	 No8T. 
• dt.IS,72000. 

5 	A-5 OO\ 	 crJEr 	o ST BCR/1O%Pt 13 

d4.12.2000 of t.hs 	ISO rsnondent. 

• 	6. 	A-6 True 	COPY 
of the order InCA No.623/96 dt.i4.97 

- 
of the Ahamedabad' 	nc 	of the C.A.T. 

• 	 7, 	A-'7: True copy of the Mo de] Roster Cadre strength 	
upto 

- 13. 

ResoondefltS AnnexureS: 

R-2A: Photo COPY of the 6raer dated 22.8.97 of the jept. 

- of 	elecommUfliCat0fl. 

-2B: Photo cnyof the order in CA 623I6 dated 11.L97 
• 

of the C.A.T Ahmedabad Gench.  

- R-2C: PhotbcOOY 	of 	the 	order 	in 	T.A. 	
139/8ç dated 

24 3 87 of the C A T JabaPUC Bench 

• 	 41 	R-2D: Photo cony of the order 	fo O.P 4329 and 	439/1.9.72.. 

dated 	16.3,1973 of 	the Kers.]a High Court. 

O,A.NO.1335/2 000  

Aoplicart'S.Iflfl6Ur5s: 

True CO- DY 	cr 	memo 	NoS/BCR/iO%fG/ 9 / 9  

dt,29.3,96 of the 2nd 	repondent. 

2. 	A-2: True 	copy 	of 	memo 	No,ST.BCR/iO%iTO/7/2 
	dateJ 

. 

• 8,.20OC) of the 2nd 	respondent. 	- 

• 	 S 	A-3: True 	dooy'of letter No,22-6/94TE.1I dt.89.9 of 

the 3rd repondent. 

4, 	A-4: True copy of the 	réoresentatiofl 	dt,21,82000 	
tO 

the 2nd respondent. 

5 	A-5: True 	coPy 	of 	the representation dt-.21 .8.2OOO to 

- the. 4th 	respondent. 	• • 

• 	
6. 	A-6: True coy of 	the order, dt,I1.497 	inOA £,o. 

-
23/96 

• 	 . of 	he Ahmedabad Bench of the- C . A . T . 	. 	- 
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• 	 Apolicants Annaxures: 

A7:' True copy of theseniority 	list 	circulated, 	with 
• 	 . ieter 	No.ST/563/TO/1/82. 	dated 	19.7.2000 of the 

2nd resrondent.  

A-3: True copy of the. Model Roster for a cadre strength 
01 	 . 	 - 

A--?; True 	'cony 	cf 	Order 	. 	No.. ST.BCR/1 0%/Pt/13 

dt.4.12.2000 of the 	let respoident. 

Resondepts' Annexures:.  

. 	 R-2A: Photo copy Of the order No,STA/30-25/RlgS/94 dated 
5.9.97 of the ChieF .0eneral 	Manager, 	Trivandrum. 

Photo cooy 	of . the 	order 	in 	O..A. . 	623/96 dated 

11.4.97 	of the C.A.T., 	Ahmedabad Bench.. 	, 

.R-20: Photo 	copy 	of 	the. 	order 	in 	TA.139/86 	dated 

24.387 	of the .C.A.T., 	Jabalpur Bench. 

•4. 	R-2D: 	' Photo 	copy of the judgement in O.P.4329 & 4339/72 
dated 16.3.73 of the Honbie'High 	ourt of Kerala. 

O.A,812001 	' 	' 	 . 	 •. 	 ' 

Apblicant's •Annexues:  

A1: 	' True copy 'of t h e Memo 	No. E1/36/Coll 	111/9 	. dated 

18,122000 issued for the 3rd respondent. 

A-2: 	' True cocy 	of the Memn No.E--1/336/COl . ., 1/54 dated 
Asistant 	General 	Matiager .;95 	issued by the 	s 

(Admri 	'Office 	of 	the 	General 	Manager. 	Telecom 

District, 	Kott.avam, 

A-3: True cony 	of ' trrner 	0.22-6/94-TeI1 	dated 

13.12.95 	issued 	by 	the' Director 	(TE), 	D.epa'rtmen.t 

of Telecom District, 	New Deih.  

espondents Annexures:. 	' 	 . 	 . 	 • 

R-1: 	• True 	cofly 	of 	the 	order 	of. 	the 	Central 

Administrative 	Tu'nl 	Ahernedabad Bench in 0 A 

623/96 with M.A660/C 	dated 	11,4.97. 

. 	R-2: 	. True copy of 	DOT 	letter 	NO.22-6/94-TE-Il 	dated 

• 8.9.99. 	 , 



Applicant's Annexures  

True cooy of ordr No.ST-G/Jus/Grade IV/ 1 4 16  dated 
29.12.1995 of the 	it rosondent. 

 •A-2: Tr2. 	cooy 	of order. NoST-AfGrade IV/TDS28 dated 

31 	2000 of the 	1.t 	rpondent. 

 A-a: Tue copy of the representatcn dated 0.9.2000 	:o 

the 1st respondent. 

 A4: True 	copy 	of 	memo NoE- 1/Rlgs/STBPS/11A37 dated 
11.1.2001 	of the 	1st respondent. 

 A-5: True dopy of 	memo 	No.E-1/Rigs/STBPS/II/36 	dated 

11..12001of the 	it 	respondent. 

 A-6:. True copy 	of 	the order in OAJos. 	241, 870 and 

1022 of 	1999. dated 2.4.2000 

Respondents' Annexures 	: 

 R-1(a): True copy of order 	in OA.623/96 dated 	11.41997 of 
- Hon'bIe C.AT, 	Ahmedabad Bench. 

 R-i(b) True copy of letter No.22 - 6/94 - T - II dated 22.8.97 

issued by Director 	of 	ieiecon. 	New 	Delhi with 

covering 	letter No.STA/30-25/Rigg/94 date 9.97 

of Assistant Director- ( 	Staff) 	Off*ce 	of 	CGMT! 

Trivandrum, 

:3.. R1(c): Letter 	No,22/6/94.TE.II 	dated 	9.7.99 	1sued by 

ADG,(TE). 	. 

4. R-1(d): 0rcuiar 	No.2-6/94-TE 	dated. 	3.9.99 	.issed by 
• Director Telecom, 	New Delhi. 

O.A. 1 10/2001 

Applicant's Annexures. 

1. A-i: 	True .• copy of memo •4o.ST7A/Gr.IV/TQ8/2: dated 
2410.94 of the 1st respondevt, . 

2 	A-2: 	True cony of menio No.ST-A/Gr..IV/TDS/30, 	dated 
31.8.2000 of the 1st respondent. ... 

3 	A3: 	True copy of the repreentation dated nil to the 
Deputy General Manager. Koliam. 
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Applicant's Annexures: 

4. A4: 	True copy of memo No.E-I/Rigs/STEPs/II/38 dated 
• 	 11.1.2001 of the 1st respondert. 

• 	5. A-5: 	,.True cbpy of memo N.E-L/Riqs/STEPs/II/36 dated 
• 	 . 	11.1.2001 of the 1st réspoiderit. 

6.. A-6: 	True copyof the order 'of theCAT, Banqalore Bench 
in O.A.NOS.241.,870 and 1022 	of 	1999 	dated 
26.4.2000. 

Respondents' 4nnexures  

R-1(a): Order in OA 623/96 dated 11.4.1997 CAL Ahmedabad 
Bench.; 	 . 

R-1(b): True copy of letter No.22-6/94- - TE dated 22.8.97. 
issued by Director of Telecom • tF- covering letter 
No.SAT/3075/Rlqs/94 	dated 	at 	Trivandrum. the • 	

. 	 5.91997 :issued by O/o CMT, 	Kerala 	Circle. 
Trivandrum. 	. 	.., 	. 	. 

R-1(c): Department 	of Telecom letter No.2276-94-TE.II 
date'9..7.99. 	 . . 

-.1(d): Department of Teleoom letter No.SAT/2-6/,94-TE.II 
:dated 8.9.99. 	. 	. 	. . 	. 

• . 	. 	 . 	. 	• 	. 	• 	•.O.A.111/2.001 	• . 	. 

A'ppl i.cant s Anrieiures  

1. A-i: •• 	True 	copy ofmemc No.ST--A/Gr.1V/TOs/22 dated - 
4. 1094 of the 'lst. respondent. . 	 . 	. 

• 	 A-2: 	 True copy of -memo No;ST-A/3r.IV/TOs/29 • dated 
31.8.2000 of the- 1st respondent. . . 

A-3: 	True cooy of the representation 'dated 19.9.2000 to 
the Deputy General Manager. • 	. 

A-4: 	True coøy of memo No.E-I/Ri..gs/STEPs/II/36 'dated. 
-. 	 . 	11.1.2001 of the 1st respondent.  

5•• A-5: 	True copy of the order of the CAT. Bangaldre Bench • 
• 	in O.A.Nos.241,870 and 1022 	of 	1999 	dated 

26.4.2000. 	 ' 	' 
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Resoondents' Annexures 

1 	R-1(a): True copy of the order 'in O.A..No.623/96 of Hon'ble 
• 	

• Central 	Adm'nitràtve, Tribunal. 	Ahmedabad Bench. 

2 	R-1(b) T'ue copy of 1 etter do 22-6/94-TE-II dated 	2 8 67 

of 	2nd 	respondent 	with 	covering 	letter' 	datec 

5.9'97. 

3 	R-1(c): True copy of 	th 	itter 	No,22-6/94-T.E-II •datec' 

V 3799 

• 	 '4. 	R71(d): True 	copy 	of 	th 	letter No.22-6/94-TE-Il datec 
• 	 V 

0 A 	221200 1  

Applicants' Annexures 

A-i.: True 	photocopy, 	of 	the 	order 	No.E,II/4/STBR/5 
issued-from office oF 't.he 3rd respondent promoting 

1st 	applicant 	to th 	pbst of Grade IV 	BCR dated 

16.8.91. 	•. 

A-2: True photocopy bf the 	order 	NO.ST/E.(-224i29/1/2€ 

issued 	fron 	office 	of the 3rd respondent to 2nd 

applicant dated 	21.8.97. 	 • 

A3: True photocopy of the 	order. 	No.STA/30-25/R19S/94 
V  

issued 	from 	the 	office. 	of 1st respondent dated 

5.9.1997. 	 V 

A-4: True photocopy 	of 	the 	letter 	No,T22-6/9.-TE.I 

issued 	from 	office 	of 	te 3rd respordent dated 

V 	13.2.1997.  

5 	
. 	A-5: True photocopy of 	the 	proposed 	postponement 	o 

' promotion 	to 	• 	 Grade 	IV 	letter 	No. 
V 

BT.EK--224/29/II/30 	issued: to 	applicant •, 	from 

.
office of 3rd respondent dated 31.1.2001. 

Respondents Annexures 	•: 	• 

1. 	R-i: True. 	copy 	of 	the 	letter No.22-6-94-1- E.i dated 
V  13.12.95 	issued by 	the 	Director, 	Denartnent 	of 

- Telecom'. 	 • 	 . 	
. 	 1 

2 	R-2: True copy of instructions issued by the Department 
bf'Telecom No.226-94-TE.II 	dated 8.9.99. 

• 	 ,V 
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O.A.221/2001 
Applicants Annexurs. 

1. 	A-i: True photocopy of the order No.ST/EK-225/28 /11/6.8 
issued from Office of 3rd respondent promoting 1St 
appiiant 	to 	the 	post 	of 	Grade 	IV, 	BCR dated 

• 24.93, 	 I 

2.. 	A-2: True 	photocopy, 	of 	th 	orde.No.ST/EK-.218/29/8 
issued 	from 	the 	Office of the 3rd respondent to 

- 
2nd 	aoolican 	dated 1  14.12.95. 

A-3: True photocoby of.the 	order 	NoSTA/30-25/Rlgs/94 
issued 	from 	the 	Office 	of 1st respondent dated 5997:  

A-4: True photocooy of 	the 	letter 	No.T.?2-/94-TE.1I 
isued 	from 	Of;fice 	of 	the 3rd respondent dated 
13.2.97. 	 . 	 - 

5.. 	A-5: •True 	photocoy 	of 	the 	propOsal 	of 	reversion 
- No,ST.EK218/28/II/42 	issued 	to 	applic-ants from 

the Office of 2nd respondent dated 22.12.2000. 

• 	Respondents' Annexues.  

R-1: True 	copy 	of 	letter. 	No.'22-694-TE-I1 	dated 

- 13.12.95 	issued by Ministry of Communication. 

R-2: No22-6.94-TE dated True 	coovof order in letter 	 2 

8.9.39, - BSNL 	of 	ADG,(TE). 

R-3: True copy of 	order 	No.ST/EK-218 	/2911/47 	dated 
7.2.2001, 	BSNL, 	Cochih 	reverting the applicants. 

O.A.311/2001 

Apolicant's Annexures: . 	 -. 

re 	hoocopy 	of 	the 	order 	No. E./1I/4/STBR/55 

issued from office 	of 	3rd 	respondent 	promoting 
pph1ra,T 	to 	the 	nost 	of 	Grace 	Iv 	BCR dated 

16.8.91 

2. 	•A-2: True photocopy of the 	• order 	No.STA/30-25/Rl9s/94 
• 	 • issued 	from 	the 	office 	of 1st respondent dated 

-. 	- 5.9.97: 	 I 	 - 

3. 	• A-3 	. Tue photOcopy 	of 	the 	letter 	o.22-6/94-TE-II 

issued- 	from 	office 	of 	the 3rd resondent dated 
• 	

. 1.3.2.97. 	 - 

A. 	A-4: • 	 ruephotocopy of 	the 	proposed 	p,ostpOement 	of ,  

promotion 	• 	 • 	 of 	Grade 	• IV 	letter 
No.ST.EK-2.62/29/Gr.IV/5 	issued to 	applicant 	- from. 

the office of 3rd.respondent dated 27.11.2000, 
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RespondentS' AnnexljreS 

1 	R-1 	True 	copy 	of 	the order 	No 	2-6!94-CI d3ted 

11 	9 	9 	issued 	y the 	Diretor 	Deoarieflt Of 

relecorn 	New De1hi 

R2 	True 	cp1y 	of 	t - e 2 	- Judreit 	i 	0 	62/96 with 

çA  A NC G30/0 cte Ii 	97 	of 	he 	HoP'b13 cAT 

Arnedabaa Bencfl 

• 	 •. 	 •. 	 ••,. 	 • - .• 	 S.  
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